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MR. DEPUTY CHAIRMAN: No, no. Nothing will go on record
(Interruptions) faege =&, Afaw) ..(qawm).. g =ifeq dfsw) ..(=@AwM)..
SMYFT WroR AreH 1 .. (SFaur). g ifed a9 # 2FW o (SHEET)..
st wgrad | @ ftd ¥ & smwn ) (Interruptions) Please sit down.

(Interruptions) We have to take up Special Mentions. Shri Shantaram
Laxman Naik.

SHRI SHANTARAM LAXMAN NAIK (Goa): Sir, my Special mention
relates to ... (/nterruptions)

MR. DEPUTY CHAIRMAN: You please lay it on the Table. (/nterruptions)

SHRI JANARDHANA POOJARY (Karnataka): Sir, as far as Special
mentions are concerned ... (Interruptions)

MR. DEPUTY CHAIRMAN: Please do not take cognizance. Nothmg is
going on record. (Interruptions)

SHRIJANARDHANA POOJARY: Sir, | am not saymg that. (Interruptions)
| am saying that it is the right of the members to make Special Mentions.

(Interruptions). Everyday, Special Mentions are being laid on the Table. - -

MR. DEPUTY CHAIRMAN: Mr. Poojary, we have some Government
business. (/nterruptions)

SHRI JANARDHANA POOJARY: Sir, it is the right of Member.
(Interruptions)

MR. DEPUTY CHAIRMAN: Itis as good as reading. It will go on record. It
will get the same benefits. (Interruptions) No, no. No Point of order.
-({intarruptions) No Point of order. We are having Special Mentions. (interruptions)

THE SPORTS BROADCASTING SIGNALS (MANDATORY SHARING
WITH PRASAR BHARATI) BiLL, 2007

MR. DEPUTY CHAIRMAN: Now, we shall take up the Statutory
Resolution regarding Sports Broadcasting Signals (Mandatory Sharing with
Prasar Bharati) Ordinance, 2007. Shri Ram Jethmalani. Not here. Dr. Murli
Manohar Joshi. Not here. Shri Ramdas Agarwal. Nothere Mr. Minister to
move the Bill.
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THE MINISTER OF PARLIAMENTARY AFFAIRSAND MINISTER OF
INFORMATION AND BROADCASTING (SHRI PRIYARANJAN
DASMUNSI): Sir, | move:

"That the Bill to provide access to the largest number of listeners
and viewers, on a free to air basis, of sporting events of national
importance through mandatory sharing of sports broadcasting signals
with Prasar Bharati and for matters connected therewith or incidental
thereto, as passed by Lok Sabha, be taken into consideration."

Sir; | may submit through you to the distinguished members of the
House that since 1995 in Calcutta High court, in Delhi High Court and
finally in the Supreme Court, there are enough number of petitions. | do
not like to take the time of the House to read them one after another.
These are pertaining to the position of the airwaves and the downlinking or
uplinking policy of the Prasar Bharati.

Sir, the Supreme Court held that the airwaves were the public property
and later on gave directions to frame guidelines for downlinking and uplinking
policy. Accordingly, Sir, the idea was mooted in 1997 to bring a
comprehensive broadcasting legislation in Parliament. Unfortunately, due
- to dissolution of the House, that could not take place. Although my
distinguished predecessor, Sushma Swarajji, again tried to bring it as a
Convergence Act, that also could not take place due to dissolution of the
House. At the end of the day, we planned to bring a comprehensive
legislation on three counts. We shall discuss it with the stakeholders; the
freedom of expression and speech, and independence of the newspaper
editors, and television anchars will not be interfered; and there should not
be a kind of regulatory body where the Government take control of the
media to oppose it. Therefore, Sir, our UPA Government adopted a policy
that such a draft Bill should be discussed among all the stakeholders, not
just once but ten times. We are in the process and hopefully, Sir, we will
bring that comprehensive law very shortly. And | claim, Sir, today, on the
floor of the House that the Bill that we will bring will be unparalleled i inany
democratic country in the world.

Sir, in the meanwhile, we are caught in a bad situation. The guideline
was supposed to be mooted in the law earlier. Since the law could not
take place, the guideline, after the directions of the court, was prepared for
downlinking and uplinking, especially the sports related matters. For that,
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a guideline was framed; it was debated by a Group of Ministers; and then
the Cabinet approved it. The guideline worked well. Sir, nobody challenged
the guideline. The same group, which was shouting in the media, responded
to the guideline till 2006. But in 2007, a few of them went to court and said
it was only a guideline and not a law and that they were not bound to abide
by a guideline. Till 2006, they said it was very good and worked well. But,
suddenly,, in 2007, | do not know what happened. | do not want to accuse
them. Some of the sports marketing groups and the channels went to
court and said it was only a guideiine and not a law. Sir, there is a very
interesting thing, which my distinguished predecessor, Shri Ravi Shankar
Prasad, will appreciate. While seeking the downlinking permission licence,
they said that they would take it as per the guidelines. But in the provision
of mandatory sharing, they moved the court and said that it was not a law;
it was only a guideline. The court did not stay the guideline. The court only
asked: Why should not the Government come forward with a legislation to
back it by a law?

- Sir, we were negotiating with them. Prior to the evening of the last
match between India and West Indies, they said that they would abide by
the guideline and come back next afternoon. We never thought of going
back to court again or to the Cabinet for a law. The same evening, when
we all were waiting in the Prasar Bharati Office, instead of their coming,
we got a notice of the court. The time was too short; match had to take
place at 9 o'clock in the morning. The court said that it would dispose of
the petition of the guideline later on, but directed that instead of 15 minutes'
delay, they should go for seven minutes' delay. And that it will decide the
matter later on.

Sir, this was not only the incident. It is further more the property of
the popular game called cricket. If you talk of the intellectual value of
the property, it was not built by television. When television was not in
India, it was built by the popular radio commentary of the All-India
Radio by Vijay Merchant, Hazare, Umrigar, Lala Amarnath, and Pankaj
Roy. Day in and day out, this was made a. popular thing in every
household through the All-India Radio, and the property became a
real property. Before the thriving of market economy, as it is now,
again, it was the Doordarshan which had to cover it by rlskmg its
revenue on many occasions.
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Sir, with folded hands, Prasar Bharti appealed to them, "We don't want
to quarrel. Forget doordarshan and if you want to fight the guideline in the
court, do it. But allow the radio to cover it.” And they put a condition that
unless we agree to their terms on Doordarshan, they are not prepared to
give it for radio commentary also. ,

Sir, the interesting part of this thing which was not revealed to media -
and which has now been revealed is, you may say right or wrong, in India,
> the terrestrial platform belengs to Prasar Bharti. And when the contract
was given, the tendering was done by BCCI. They bonded all the property
to se€ll to a group, to bid to a group or many groups, including terrestrial
rights. | don't mind for satellite rights; | don't mind for cable; | don't mind for
any other right for internet or mobile. But the terrestrial right in india belongs
to Prasar Bharti and those terrestrial rights were sold, without concurrence
of Prasar Bharti, with a mutual talk that let us sell if off and we will cooperate
as per the guideline. They did cooperate. But when they found that money
could not be earned without exploiting terrestrial rights, the group which
bought the property declined and said that they would not do it and it
would be exclusive for their own satellite channel. Then, Sir, when
arguments took place in the courts, every time they filed an affidavit and
the logic of that affidavit was that it was a guideline and not a law. The
court.said, "Why don't you think of a law?" Sir, the time was too short then
and the match was on. Sir, fifty million T.V. homes depend on terrestrial
coverage in villages and semi-urban areas. Even in rural clubs, they may
have only one television set, sometimes only plack-and-white television,
to watch matches when these matches come. People came to know that
terrestrial right was sold they could not see the match through terrestrial
coverage. It was, therefore, the bounden duty of the Government, to honour
the guidelines, to think of something, which could justify the cause of the
people in the greater public interest. Therefore, Sir, we had to bring an
Ordinance keeping in view that the World Cup Cricket was coming up.
Again somebody can go to the court on this plea and argue that we have
no legislative backing. | had no option but to bring an Ordinance.

Sir, the Government's intention is not to grab somebody's property. The
Government's intention is not that of confronting with the industry and the
free market economy in a manner that the sports body suffers. | myself
am a sports body chief. But, | do not like to bring in the interest of my
discipline or any other discipline while | discharge the obligation of the
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country, through the Government. | have to uphold the public interest first
than any other interest. Therefore, Sir, we discussed and found that why
should we take their money. We should give their money back. By showing
a cricket match from 9 o'clock in the morning till 5 or 6 o'clock in a day, -
Doordarshan can earn money if it puts the money in its own coffer. Here,
we are not earning money. We are asking the stakeholders that you take
back whatever revenue is generated by advertisement either by you or
Doordarshan. You take 75 per cent share and give only 25 per cent to'us.
And why is this 25 per cent? Sir, it is the opportunity cost which includes
pjacing the cameras, sending people, commentary, power supply,
positioning of 1400 transmitting stations, etc. All this opportunity cost
comes to nine or ten per cent. So, we are left with only 15 per cent or so.
| argued in the Cabinet and the Cabinet concurred that this 15 per cent
should not be put into the exchequer of the country. That 14, 15 or 16 per
cent should be earmarked to support those disciplines which sometimes
bring gold, silver or bronze medals, but do not get any kind of backing of
any sponsor-like Kabaddi in which every time we get a gold, like archery,
track and field events, rifle shooting, etc. They do not get even one big
banner. Nobody covers their game. When we talk to the Indian Olympians,
‘they say that their disciplines, their national events, championship quarter-
final, semi-final, etc. may be covered by Docrdarshan from time to time.
We can project these diciplines through Doordarshan and ask the All-
India Radio to give commentary. The moment they know that these
matches will be shown on Doordarshan, they can go to the market and
get sponsors. That money will again be spent on these disciplines which
are not watched like cricket or tennis. Therefore, Sir, after all these things,
we brought this provision. Now, there are two points raised in the market.
Should this signal be pirated outside India? It is free to air. In that case,
how can the Government ensure the actual property interest of the
stakeholder who bought the property by making such a huge investment?
Sir, I know that no Government gives money to the sports, except the
socialist and the communist Governments. It is the market which protects
the sports. Nobody eise protects them in the world. Sir, | know that. |
belong to FIFA. | know how the television is more important to get money
for the games. | know that. But one should also appreciate that the fund
which is generated for tickets for the whole world—| am not talking of
India—the entire world's tickets fund, more than 75 per cent is generated
from the Indian market alone. Caribbean generates 5 to 7 per cent, Australia
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generates 9 to 10 per cent, the baiance is generated by U.K., New Zealand
etc. Seventy-five per cent of the market money goes from India, and the
Indian common viewers cannot see the match. What a pathetic scene
- Now, the question is encryption. The Cabinet wisely appointed a Technical
Committee, represented by the BCCli and all other discipiines, represented
by the sports channels, asking Prasar Bharati to see to it and work out a.
mechanism to ensure how this signal could be protected from piracy.
They have finished their third meeting. They will have a final meeting on
the 16th. Whatever is the outcome of the meeting, we shall faithfully translate
it either in the rules or in the guidelines to ensure that the mandate is
honoured properly. So, there is no fear on that count. Sir, at the end, |
should only say before the Members take part, specially, to those
distinguished Members who take interest in sports, | would like to refer to
'~ ESPN Sports Channel, Zee Sports Channel, even the Channel which has
shown exclusively the cricket in the West Indies match was the News
Sports. They have said in public, and | have got their press release, that
after the Government took a decision to show it compulsorily to the
Terrestrial Channel, our revenue had gone up because we used to take the
advertisements for 60 millions TV homes, the moment they come to know
about it, 50 millions more have been added, that is, it has gone up to 110"
millions, and our advertisement revenue had gone up not to the tune of
Rs. 1 crore or Rs. 2 crore, but to the tune of Rs. 25 crores, and new
companies have joined it. So, we are not disturbing them. Whatever we
are generating, they take away 75 per cent of that. The second point is
about the details. Direct TV to home is a revolution in the Indian Television
system. Suppose, you are a subscriber of DD1. Now, DD1 is Doordarshan
DTH; DD1 is Tata Sky DTH; DD1.is Zee Sky DTH, DD1 may be some
other DTH tomorrow. Now, if you are a subscriber of DTH where you do not
need any support from cable, if you feel that since DD 1 is showing cricket,
I will switch on to DD1. How can | technically stop it? DD1 is allowed to
public as terrestrial, but DD1, at the same time, should be clicked in the
DTH. It is technically impossible. Yes, Sir. We are discussing the issue,
and hopefully, on 16th, we will come out with a solution. Therefore, we
carefully kept clause 7 which says that rules and other details shall be
prescribed by -the Government from time to time, and whatever is the
outcome of this Expert Committee, we shall try to accommodate their
views. Otherwise, if you see every clause of this Bill, it is not only pro-
people, pro-sports, but for the first time, an organization of Public Service
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Broadcasting Authority has been created at the cost of risking its own
revenul Whatever fittle is generated, is ploughed back into other disciplines.
Such a law is not prevalent in any part of the world.

Lastly, for the knowledge of the hon. Members, | say that much more
stringent provisions of the law are there in England and Australia. While it
is said that the first offer should be given to their chosen channel terrestrial
network, and the Minister will decide it, | have brought the Australian law
and the England law. We are not doing like that. We are saying that the
game of national importance should be chosen after consulting 3 stake-
hqlders, (a) discipline, which game it is, with kabaddi, with footbail or with
cricket; (b) the telecasting group Prasar Bharati, and (c) the man who
bought the property. With them, we have to mutually settle which of them
is of national importance. Now, tennis can say, "We are sending our
delegation to Wimbledon. We are sending our delegation to Davis Cup."
They can say, "To us, the national importance starts with the first
appearance of Sania Mirza or our national importance is the first quarter
final." Hockey can say, "Either you show us as a national team on the
qualifying round from the day one or you show us only on the final." It is to
be mutually settled, not Government, to arbitrarily decide and dictate.
Therefore, that flexibilify is there, and with this intention, Sir, | plead before
the House to consider the matter with its own wiscdom and lend its support,
and support to millions and millions of viewers who cannot afford to buy
- the pay channel.-And also. Sir, for the knowledge of my friends, here, in
the Parliament, | mention that in West Indies' match, Ravi Shankarji would
inquire how in his CAS area, the same channels which got the cable net
neo sport where the pay channel fixed for Rs. 5/- in CAS area, till the last
day, they settled and threatened the cable to increase the price from
Rs. 30/- to Rs. 50/-. And the complaint came right to us. Then, we intervened.
This is why, Sir, it was necessary that the public viewing scheme should
be protected, and protected without harming the interests of the game and
the property holders. That is all | can submit, Sir.

The question was proposed.

SHRI RAVI SHANKAR PRASAD (Bihar): Sir, we have heard the
introductory remarks of hon. the Information & Broadcasting Minister.
Cricket, today, is not only a game, but it is almost a passion in india, and
an obsession for some. If India plays and if India loses, people feel the
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sorrow. If India wins, they are happy. Therefore, cricket has been a lucky
game in India. We hrave many other games like football, hockey, kabaddi,
-but cricket has become the pride of place. | remember my chilidhood
days. Mr. Dasmunsi mentioned about the cricket commentary on radio.
We were kids. We had not only Vijay Hazare, Pankaj Roy but also
Chakrapani and Sarvadhikari as special commentators. They were not
only commentators, but they became even the household names in the
country. Therefore, cricket was created for the people by the radio, in one
way right. How much important cricket, of late, has become, let me be
very frank about it. | will come to the Bill subsequently. But cricket is the
basis for this intervention through the Parliament. The reasons? He has:
explained something; | wouid share something. And yes, we are one with
you that the ordinary people of the country, who have got a simple antenna
of the terrestrial should have the right to see the cricket matches because
- cricket, today, is not only an elitist game, but you see, in rural areas, poor
people with the simple iakdi ka wicket or bricks settle there, playing cricket
with an improvised bat. That is where the game has reached about.

I remember, Sir, that even in the Lagan movie, cricket was the
instrument to show as to how an Indian team can win over the British
team. Naturally, the management of cricket also became important. When
| say that, | must compliment the BCCl for having improved the conditions
of the workers in many ways. | was reading an interview by Venkat
Raghavan that when they used to go to play abroad, they had only two
sets of dresses. Now, our cricketers are well paid. | am given to understand
that even the retired cricketers are given pension and all these things.
And, therefore, the BCCl has become important. And not only that; even
the elections of BCCl have become important. It has become an interesting
media event to watch the elections of the BCCI; the alliances are intra-
party, and the opposition is inner-party! We see that also. Hon. Minister,
you are the Chairman of the Football Federation. Ahluwaliaji and we
were talking that the cricket is overpacked, and, therefore, we are deciding
to go into the politics of footbal! to break your monogoly; | would like to
warn you because you are there for a long time! Anyway, that is a good
interest which is developing in the games all over the country. | have a
few queries to ask, hon. Minister, because they are very important. We
have around four crore cable homes in the country, | correctly recollect.
We have around 4.5 crore terrestrial homes in the country. | do not think
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any statistics have come about on the DTH homes because that is a
question which  will subsequently refer to.

Therefore, if there are 4.5 crores of terrestrial homes in this country,
those people must have the right to view the games. There have been so
many litigations in the past. | remember the famous case of West Bengal
Association of 1995. Then there was a case of Zee Telefilms towards the
end of 2000. So many cases are going on; S0 many litigations are going
on. Every year, whenever there is a bidding, there will be a spate of litigations,
litigations relating to the election to the BCCI in various High Courts and
litigations against awarding of a tender for telecast right in various courts
of the country. People always ask the question; Why are we suffering?
Therefore, in that way, our party appreciate your concerns through this
legislation. We are with you. But the common people, the poor people,
the ordinary people who have got only access to antenna on a terrestrial
platform, must have the right to see our teams playing abroad or in India.
That point is well taken.

Now, what are the concerns which need to be addressed, whenever a
party takes a particular bid? You have mentioned about the question of
encryption. If | am not worng, we have got 1,400 transmitters all over the
country. They wilt pick up signals. Now the footprints of the terrestrial
signal are also seen in-South-East Asia and Japan. If because of their
powerful beams, they capture these signals and again transfer them in a
clandestine manner to other agencies , what is the safeguard? Yes, | do
understand the need that the ordinary people, the common people, the
poor people, the simple people, having the means of terrestrial network
only, should have the right to see it. But your committee is functioning.
The matches are coming. But 1,400 transmitters are also to be given the
facility of encryption so that signals do not stand on the way under the
garb of terrestrial network, Hon. Minister, | would like fo know from you as
to how this is going to be tackled. What are the ways that you are
consitering because it needs investment as well? Cricketers are seen on
television daily giving advertisements. We wish they would concentrate
more on playing cricket than selling dant ka manjan and ganne ka rass.
That wiil be better for the country. But good luck to them. Kindly see what
is happening today. The stadium is covered with a lot of logos. As for
those logos, their is a separate price in the stadium there is a separate
price on television and there is separate price on raido. Now, the sportsmen's
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hand-gears are having the name of some company, the chest is having the
name of Sahara and the shoulders are having the name of some other
company. Everything is sold. As some cartoonist has rightly pointed out,
a time will come that all the playing a cricket match would have, at least,
20 logos ontheir body. Those concerns are there. That is-a matter for the
BCCI to dicide and naturally the Government should not intervene. But
the encryption should not be conveyed or transmitted or communinated in
a clandestine manner. That is very important. What are the steps being
taken for that purpose?

The second concern, hon. Minister, is that you have mentioned about
DTH. All of us are having some knowledge about DTH. The DTH is still in
a state of infancy. Itis still being markated. But you can't say the private or
Doordarshan DTH is notacommoner’s platform. Let us be frank about it.
Therefore, what is the distinction that you have? What is the reach of
DTH? What is the need to give these signals also on the DTH platform? If
| recall, with my past experience of handing this Ministry, maybe, in some
of the hilly areas of North-East, we had some programme of DTH because
the cable connectivity and the terrestrial connectivity were facing some
problems there. What is the success rate there? If you give the signal to
DTH, how would the encryption part, the sanctity of that, be maintained?
Thatis an issue to be considered. | wouid appreciate if you kindly respond
to this concern.

Thirdly, there are a few more concern, hon. Minister. You kindiy look at
the Bill, clause 4. Let me read it out. Sir, clause 4 of the Bill says,"The
Central Government may specify penalties to be imposed, including
suspension or revocation of licence, permission or registration for violation
of various terms and conditions..." why should this power be left to the
Government? You are appropriating to yourself the power to impose the
. penaity of Rs. 1 crores and revocation of licence. My suggestion to you is
that the power to impose penalty must be transparent, must be mentioned -
in the Bill itself, in the rules itself. if the Central Government is to have all
these powers, the problems are going to come again and again. Therefore,
on this issue, | would like to have your clarity because the power to
impose penalty being a serious power, it ought to have been mentioned in
the Bill itself. Under what condition you will suspend the licence, under
what condition you will revoke the licence and what other penalties you
will impose, all this ought to have been clarified in the Bill itseif. Hon.
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Minister, we understand that it is all being done for the Doordarshan. We
all want the Doordarshan to grow. It is an age of competition..So many
channels have come. There hundred channel's footprints are there in the
country's sky today. It is a competitive world; itis a world of TRP and all of
them are driven by commerce. Only Doordarshan is a social platform for
education, for social activities and for reach of common people. What
steps are we taking to improve professionalism in Doordarshan? What
steps are we taking so that Doordarshan becomes competitive? That is
an issue to be taken not of. | am told that the post of DG of Doordarshan
is vacant for three months. Are we not having eligible people to become
Director-Generals of Doordarshan? Or, some person is being allowed to
become eligible after sometime? This is not a world in which Doordarshan
used to live in the past. Doordarshan will have to become professional,
will have to a become competitive and in addition, will have to undertake
all the obligations which as a public broadcaster, it has; and we are
pround of that. Let us not forget that the entire television industry in the
country has grown on the shoulders of Doordarshan. We are indeed proud
of that. But in the present competitive world, Doordarshan will also have to
learn to understand and appreciate the rules of the game which includes
professionalism and competitiveness.

The last request, Mr. Minister, | have to make to you has two shades.
The first is, if Doordarshan is there, it has to become professional. The
Government will have a say there. But non-Government say should also
be there in the Doodarshan. That is an area of concern. | do not want to
elaborate it further. | will come to you with some questions in future. But
there has to be a proper blend in order to have acceptability, in order to
have credibility and in order to have reach. The second shade of my last
query is, how these concerns would be addressed in future. | would like to
know whether everything would be done by the Government, the Minister
of Information and Broadcasting and the Secretary, or, we need to have a
regulator. | remember, we were thinking of convergence laws. But that
could not be-there. Then, there was the Broadcasting Bill which we sought
to move when Shrimati Sushma was the Minister for Information and
Broadcasting. But that could not see the light of the day because we were
not in office. Now, today, we need a regulator. You know the TRAI was
created to take care of broadcasting needs. Today, we talk of all the rates,
CAS rates and other rates. Now the TRAI is addressing these issues.
Those concern are being taken care of. Similarly, there is a crying need for
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a broadcaster regulator to address all these concerns. | would have
appreciated if the penalty part which you have tatked about, its imposition,
its preconditions, ought to have been given to a regulator because things
can be taken care of as in objective manner. Mr. Minister you will certainly
appreciate that cricket will remain an icon for the country. | see that even
kids of three to four years now appreciating the rules of the game. In a
family function of mine, when a player got out and action was being
replayed on television, a kid of four years, after seeing the reply said. "He
is out”. That is the kind of Reach we are having of television today. Therefore,
this is going become a great process with television connectivity becoming
wider and wider. It imposes serious responsibility on us in future as well.

Therefore, | am requesting the hon. Minister to take this issue serious,
We need to have a Regulator for Broadcasting just like we have the Press
Council for the print-media. There is no forum at all today, and the
Government should, as far as possible, stay away from this. We all have
freedom of speech and expression. There is the freedom of the print media,
'freedom of the Press. An, in view of the expanding role of the electronic
media, there are so many news channels, sports channels, and so on -
issues keep oncoming around. Hence it is important that we have a regulator.
1 would appreciate if the UPA Government makes an efforts in this direction.
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Ve 3 faard 1 arr T digr off fus-a19 fagmm, srR S 9ien oft =R
fafae & arwa 2w, @ aft giren I T s @l e aga IR
T 1T wE I o geale @ Heifu €, Sfer s gard feafa geata §
|UE §? 98 safae awE § fe 3= weadsr 18 fad wan 1 & - S T8
H HA B, IR A AT WY &1 AR T e e WA
e el vt | # STTYHT Y=TATE F01 & 6 o9 78 et of1g, PR TR 1o @
w2, 9% ot 2@ g & sl i T Ei D @ d, 7w e ot yuifE S e €,
Torad T faenfedt #1 agd Weare fierm [ a9 =i faengt § siv der-weansfi @
T ge ¥ 1 o AR onus wre A ot ) e < § ok g fam & oramen s
wfrai © TR €, I oy @ 1, aifs el o1 gur MRt $ 3R WA +Y,
Sl YR W W ¥ e &, saet Yar g A faenfed @ swEd $ia
mﬁm@éaﬂmﬁmmd@émmﬁlwa@w%aﬂt
# sten FIH g TF 379 o1 weug # e gt

TRIgg, o S A fegeam & feam s @ 81 7 39 goee # oft s

T T T2 | S AU FE R, TH A A€ i e onedt A g ¥
T8 37 v § FE SN W A FT S, AfFA I T Y H-WEE ¥,
TTHIEA ATl 1 8, ST Fo e %1 et @, S aasats 3 fean ¥, 9gd o
Wed 31 8, A g3 var = ovd g iRt # s g wmRad Ry s ¥ A
rfiferda 1 %t § f 20 3 qaeeA W39 feme @ & fomn o #2 F amm
HT § R 9 59 AT ot e 0 17 TR AL A @7 AR A R Tw S
Y F1, UE T9Y T $1¢ THEE § | e 79N FEE 9% & f g get |
WeaTed @ g 3R WiedE 31 & WIY-91Y B9 36 a8 &1 HarRde ¢ u& f e

282



[9 March, 2007] RAJYA SABHA

S SR R AT &, I GFRTE A ST 3R SR A F S, I T
TS, I aUaR AW o € | TR AT AW R # Fa39 F) 3@, o wg @
FHAS FHIA T, T SUH g FAM o T H) FAS FQ@ U TH WE R AN
T ol T FR W ¥ o wFE van 7w =era e an fearn = & @ wnsas
HHET §, AT oty gEy I TEr, @ @ srem- st e § fan 14 s
FHTar g foh 39 39 3R ot v &) a1 o9 319 waRER & a1y 39 oft e
e | :

wRigd, wel a% Ugadlseie &1 ¢, 9ff T farrew =8 adft € @ e
wats et T A, gufae s et = €, 4 wied T & S €, o fag
M wEadTerte 78 20 & S Fr efae A QA fr e A FTwRd € W'
3% Q 9t @an 1 o| g R TR A awi €, e ded et s A=d R,
i gdd s TR st T ma aw @ @, fFacefc@mw T =
Ft 1 FE F VAT Wt @A T2 FFE v TR A ot TH € R, A T
B ff g e A fear @ & i s o femn @ &, o = o 2 79 I e
il 1€ o7 Wha, T foFy TE Q TV T HLFHhd §? 3N WA d=4 H1 § T 3
forq e gt <91 ) A= 91 € oy R ave fear 9ea 1 oR A wedivAe
FEE, - WA T, AR I FH A M R
oft %t 7 &, T el T T W) & i weat ot we e 2, R oy g
el ) @ o, AT T | 2, gl areht B, Wafen et ) 39 3eR
THIEILE H1 Fats R o s ey, fran v 32 @ T faenfedt 91
Wiewred ww A fadm? # s v § % o9 79 3R ot v 3 o o weeg
¥ 9 39 fas =1 =ie €, so awa € '

TR, H T o IR el el §f o ga e S ¥ | e e de- -l
3T 91, IH T9G § T N §Y, FEHU T, g, 39 agmFa ™ fF +a
e o, fra T W e, form e B, 308 o wie! et gu € fuseht s i 3w
99 TER I Fel o o on uR g o e grard ol feeelt 1 e a1 a1, &9
Y- Ag-alaw &N, TerEwh TEI 1 FIW 1 H ff, g3 A 99 off g e ik 7
Fa1 41 f vie gk | w0 & = fivem | # s e e {1 9o S0 wwg oA 9w
&an o i 1 feg # % available 1 AT @ &2 S g A AT R &, RO EY
¥ ik 7% v o FF w1 @ effem =g @ s ’
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sfrg.’m e (ferraa wewn) : s faa &t g off o foean an 1. (=H99m)..
o W foe o, S e urg R o, g oft S il 9 o o FE s
T AT

oft 519 WHTH STvETe: B 9§ oM 91 38 g9 FI ¥, onft andd | ... (FEue)....

oft T Rt W : R S, G e AR 91 @ IR S O S g and
# ma) ST ] § R Fiig 9l A, TRFmwe ar= fEm

3t 9 WehTR TTrETer: WY, H ofren et § o v off it o1 3w g % wifeh
o T E, A SHR vee 3 Wi fE 8 30 FT A ¥ OPR B TSt € W
o ot T w € ol ens € 7w A, o g € e ag It dmi s 9
TEHR &, YD T 709 T8 AT E, 70 50 § 37 0 3 $a3, 701 961 A
& e o 3T Wi wre % 70 € aren §, snrel wis e A givn wwi S areft
¢, g ot 9 ¥ e 2 oI Fn g € =ifee? TR 9, T € 1w,
TR A B e =gord o7t ¥, e I ofR Rt wiede due & ¥ €

TRt e 38 weran 23 |, o= w7 1, 3R wfgfoys # o F 36 =/ 78 S
e 1 R BRI F @ W, e favarg W § o # favarw e §
gafae ¥ wiei 39 fadt &1 gqda +wan §, 92 smen wtar § i i T v st
& A1 e, fomet frenfafard g, S9 e viet wue s 3 %@ % ved
TS |, Wﬁéﬂﬂaﬂzm‘ﬁﬁmaﬁﬁﬁsﬁmﬁmﬁﬁw
A for 3817 39 3R v fean an = e

ﬁmﬁammﬁamiﬁaﬂ?mmiﬁsmmaﬁ%ﬁ%ﬁaﬁm
WrewTied F4), N 3R @t wY 3i) faenfedt 1 weg FE

gft Forypgor frard (ST WRW) : Iumuf HEiEE, 9 S fadas o € sl swa
IR A wft St S svon vae S fhan #, Se9 ad@t v @ ' wER T
Hay et dret-wmeh =fifa S oy Aeggifersa W~y awia T € ) =ifE, S
for anft e T & T u Fiwdfaa faa fafaem Atewfen & st 3 o «1 fasr
agd fert | faamaefiv 8, e oft 7o e =t e @ sl R T FRw R e v
Foft off et feafa a1 Ut feama ARt @ A wer STERT ot § sk Rt sw
AT ) Tgs ¥ X F fou fades g =3l ¥ 3 98 w7 =9wa g 1F andt
Y TeE 3 Ot w1 § fF o o vl @ iR o1 veed s @ € sik o
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WHR Y 3H ToaasayH & o § faaet S on @ § oft o5 uva sg @i R, sud
39 19 BT A Savaddl ¢ i 199 fan €t us el ard e s ) =ifes,
I O % W AR Sea o @ € 9% wwug S que Aar A9 ],
wenue fadt orst ama 1 1 ov= fagTa % 9 a1 e = 1 | S A
a1 oeH, fag 3wy ogHt ) 9=, fo o1 et w1 ffar wrry w3t st 3 =Y
¥, 371 TR H I 3w e 1 fea faesma 7l €, @ o & w4 @ wnaafas €
ST i anft sit 579 wehTer STUATE Sft A el R o1 wHE W S 1 8, T A
F AT TS WA AFAN S R dTa Tl e fr s v A
FRFWI S IR FaFR FE 0D, daRfaFFE a0 P, fegwFR FE
o, FIE T8 99 @i ueen St W TE g @ um w1 ey sufea w3
1 9, SR TR ST Y S & o g € e fereh qwre  derE

AR, T R T& HiEd! Faga+ @ e e g8 | a-<a & 2 S8
%%, "l am alien to my country”, " s @M A R @ TR SEA EIfF -
FEHY? A1 397, A G g w41 7% " am staunch vegetarian”, 80 910 74,
"] dont have television", f&{ 9@ %, "I am bachelor and in search of a
faithful wife" IR stdlt =@ *41, "I pay regards to my parents”. 3 91 =Td 36
THIEHTH TEgHF g 99T | = IWT g€ F6 fF "I dont't have television”, 94
TR P FEF I s fFom AT a @i g a
e -1 efifa T § 1 fafasm 3@t § vl A Y ehgg A sm R 8, Afea
S AR femrT &, 9% MR- F, R s A s e s WA, @ R g
femm % v 7€ @ ol gafe feant o3 @ < ¥ 139 wHg 9@ WegE g
o 3 grifse 1 =ra of w0 A wd € fr s g 4 o) fldfefafe o +30e@
FRE 7 @ i F1 U @ S|

Ty, # gg 31§ & | §, S f wdtg w5 S 3 et ww fom g
75 BIHE <1 oy SR D1 €, 9% AR | a1 1 Te W ¢ ToF 79 g0 fFhe = gq
& AFWF &, g 3 F I ¥ o yeea | We 97 frehe Gen orar @1, @
fora-form 2ol & M S @ A2 TaAm SR @ | Fw et oft 31w it @e @ an
e -€1 @ o1, [ec-<el el § @ a1 91, AfFT 379 97 [oai-<o1 Wt 9w
TS -3t S Wee wEieT A W 9 @ $a @ fa, FE e
i FT A MY AN 19 MA-Ma F G9-@d § T8 Gl A7 oF0 |1 R IGH!
TS 1 §7 3T 3 Gl 1 TIR ST N S IS Tl 87 fimahe ot oft sifafios
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1.00 P.M.

@t # wnfiet 7€ & | 1 fopehe wiasa 1 Qa1 g9 § | fipse W o1 o e
T g 8, 3 ol e T o o Tipse ol faend €, A st weifed e e &
Tl Y, THEE H) A9 B Wl o9 TR 5 fRaed, g sikam @ 4,
1 w231 ¥ fean ¥ ) o1 o |t & wfa o oft snwdu T A e At AT
AR & TG aret ¥ ® T R T g0 wrera & 97 € T 3 g @ feg s S
Iqer g <R, wrg A ot Svere 1 @ uran &1 et wlifed e firer wren @ 1awER
3 29 YRR B Qo 1 S0 e ¥, F 701 enferdey e g € o 5w 1 I gt
1 S farehr 2T =i, S S Turar ST =feq iR S < Hadtem &1 wfee, STt
19TE @l 1 3 FH0 |/ R, =16 A UiEe 9@ o 1 dfahts @9 @, S
TFES AR Fft-F3f ) S-S 39 & THE ot 7 g = @ v ¥

AR, At 9 | 9 w9 €% 98 S glevE €, e g g S @
Fe T 2 fF T rraatas amar 9 =1fee | g9 Ot |9 TR % wwa §,
Wgelt F1 99 @ T T v € AfFT A9 F gn ¥, w9 e Sew €
- FdeE {9 = 9 R o o e ) e #1 AR et sHeifaE qar

Y T T | I e oW oft sk e S F, i @ faw s § wan

g B, WRER ¥ sia-Wia 8, sufeay 3ad ¢ faum ad €, sod #E o s gfe
8 ¥ 1 T FRU ITH1 T T FFAFES T B FENR, S R W e S #
A3 3R T Tl A2TF g1 B AESg Wl o [eEA F1 S e R nfeg, ag
T ¥ | TS TEH Y FEHT GCHI H UETTAl 1 Teld ISl &, ThRH! 7EE H
e TS B | A TR oG vl A€ § o qee & frarmardt w I e
MY, YA 1 s & i § o fra =g ok dfenfayis soe fae o
FInEfe faet o g, fored @ g, 74 19 3T st &1 ffo fra s
T | T vl & a1y, # et aa e Far §, g9ag |

[Fravrsg (e dteste iEa) dierfi gy

gt T e (ufyedt Smer) : T, Ee WERY faTHe (TER It @ 9y
v feedierd) fardss, 2007 M T FO S foqaa 1D s e S «m
ST AT 85 % T 29 fadw F @ e frhe wE o1 weequl @l w1 3T
33 | ft 7 & € 1| TER IRE S Wy @ warv e # s frlieidt @
o A T Hed & G s giet, fe ug See st glam @ &, s 9w
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WW#W@M&@RE&WW?WW T R o e
HT whREE O ¥ ¥ ae e wesiE w5 St ) v=ra 3 S ) ST TR W
i R g T D FR, T Sare B B RR ATA T THAREHT et
A S @1 &) TR §H AT AR 1 A Tieereh Heet o1 € wigren @3 1 gea &
WA ¥ 2t TF 60 WwIa T TR R F SR R formsd vg haa g @t
TR & R % W =ga S fearan s 8, iR v sl S sas wedd
ToreTan &, 5% WeeY 1YY WEd I %1 2 8, e 4 1 3 ¥ ol v et A
FHfE S T | @ Ed € @ 98 T A, T, WieE, e e S =i
TP T 3 ¥ 1 O 39 e R Y T S 1 TR # 15 9 are Wi e s €
AR 31q7 wired Je Y 24 P W I FaRor i@ s € R | d @R
1 E T ol ) 2@ §Y TR @ S T ST ST o aun vee A & T I
F A 31 I Feafa 3eq=1 98t At ) vl v Pl & Rt ot F w4
W T o B § -3 1899 %1 o e i gaen @ o sdivdand
T2 AFet IR S & 89 Wl 0% WA A ik AR € iR saror & &
ATYFR TG 1T THHTH Ve &, ) TR A TR FA % FRO s J@ell 1 990
a7l @ <1 WenT | WA T ST 3T 78 e T ¥ | 3R T W # gh e v
J & oifufen &3 adr TR & 3R gxady foran st o o <t 2 | efee AR
{ e =g 6 i ff foafa @ 3o ved & i S et F L R faaw e
i g% (NFETT = Q1 &9 TR a9 TR L, oifep) SnfET sta fae F ® 9 d A
A 37 e ) g gads 2 g ol g qu fawara o fades e 3R @ SR g
AT P HE g ) v farw % 2R 9 veia ol siisiw @t 2EA A o
sifera 7t 21 9@ | st B! 1 TEfusR T 39 59 Y9RY FER 9Rd & g
fecierd | 39 B g St 1 wae 3 8 @ g € | TR W @ @y w5 i
wEST B, & 9% g FLAT T '

AT w0 S, G @ AR of T e T & a3 B &9 I AT Q@ o
€, 3Rt F ST § iR 39 iR ATty Wt S T a1 St T ® | S wifaafe
| o o v 4 < e i ol @ g 8 57t wamnell 1 avsa gu e
fadrre T € ol 3 fadgs & o uR 98 W Wi WHR 9Re 36 Feas ufiEn
F FR w0 § | Feafa 75 & 6 W forea ) a0 F 9 g2 T o E S 3wt
98 T@z wFEE €, 9% Wt 2w unwht ) wife onft aw wel § gfard
gfgwn #f Iucter 78 &1 it st o i giaund «ft wist & oik v < fafv=
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&5 ¥ Iqeg 7t B, wul W aAsht o faselt sqem T §, <9 aw W fawe
e A B, @ T ol J@A 1 gl o Iuerer 7 D wre {1 o i sh
3 war o a7 fadas eewfea § amn man 8, sufee defes 4, # w0 fadas 1
T4 2q gU, QA-dH gIE 1 =@wem|

T S, %9 A %9 98 ghafvaa w1 5 S fadas § o e i 2 i w
Tamer @t fadm &, Afe= TaF TR, 7w 9 3R 313 90 =) ot @&t =1 farma
uﬁﬁﬁﬁ‘mmmﬁmsﬁm (EH F HR)... T gEE ¥ w T
AT T :

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) Mr. Pathak, wind up. You
are making points but what can | do? There is time constraint.

ot Ao 3 : ff 39 AT W@ it |t |« S, 9fes 39 ﬂ@mamaﬁm
YA AW WEH W THATH ) HH, IHP! Fegrent fem s wH |

wﬁmﬁmnﬁamvﬁm‘mwi,mw@t@aaﬁ
fewrea 7 frm man %) dU gIw ? 5 39 gt s o= @) 9
HIY-|Y 9% 9T A 926 A R F1 ama w3 {1 e aga weegf
Qe ¥ 3R ag vraenfaEt 1 wrasti | et gon fawa §, e o wy-w
T TR @Al H1.4 ywRe w1 Sifie, 7 T @9l $1 ot mee 31 9ifee, |
e & THH R, mwaﬁﬁaﬁﬁmﬁw% I H9 g =) oft gl Wi
FA 9 iEn)

e, § TH-9 916 HE H AT A TG HE S WG TR B AN
THT S FTHGFAC T, IUH! Hogy FEN ¢ ) [ $ S wivida sfiw et
FHAR ¥, I R e TEfead 39 e SRR F1.31R sAfusw wewem wn
B 1gE¥H SR strshremoR 7 wrgd Wi fied v §, T ve % e, aithRade st
% o JoR W 399 Faifad & W wa 6 wIET e R F gefen
FHA F 235 TR § off goma Ry e & 91 W o wSm wfe d W st
fadae 1 7ai Wy, F st o @ ol aroet Wi 1 i | fawa wowam 2
1 STEY A g, 79 et =1 wneds waa {1 ek

~ SHRIN. JOTHI (Tamil Nadu): Sir, | am a sportsman during my college days.
SHRIMATI BRINDA KARAT (West Bengal): Oh! How many years before?
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SHRIN. JOTHI: About thirty years before.
SHRIARUN JAITLEY (Gujarat): What happened thereafter?
SHRIN. JOTHI: Thereatfter, | got into my studies.

THE VICE-CHAIRMAN (PROF P.J. KURIEN): Mr. Jothi, there is time
~constraint

SHRIN. JOTHI Yes, Sir. | know. | want to speak a little about the Iegal
position of this Bill.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But remember, your party
has only six minutes. | will stick to the time.

SHRIMAT! BRINDA KARAT. Sir, itis not sportsman like spirit.

SHRIN. JOTHI: Even though | was a sportsman earlier, | may not be in
a position, as a Member of Parliament,...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN). Here also you are like a
sportsman.

SHRI N. JOTHI: to support this Bill. | see several grey. areas———lj you
look at legally—in this Bill. | doubt very much abou} thg valldlty of the Bill
before court of law. | feel it would be struck qown Sir, | make a caution
now itself. | will list them out. | am not saying somethmg inhuman, etc.
But, my feeling is, it may not be possible that this Bill sustain the scrutiny
of court. The reasons are many. | will start mentioning them now. Mr.
Munsi, Sir, | don't know whether you have got legal backing. | don't know
much about you, except yourself being a sportsman and a good person.

Sir, kindly see Clause 2(s). It says, "the sporting event of national
importance would be decided by publication in the Gazette." What is the
guideline for that? Who will decide on that? Suppose an officer decides
that an event is not of national importance, then the purpose of the Bill is
defeated. So, who will decide about its publication in the gazette because
only then this Act will come into force? So, this is one grey area where
Guidelines are lacking.

Secondly, clause 3 deals with the live coverage. Suppbse'a service
provider transmits the signals one minute later, it will not come under live
coverage. So, the Act will not apply here. It can be manoceuvred technically.
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Suppose the transmission of a cricket match is delayed by one minute, it
will not be considered as a live coverage. Then, this Bill will not have any -
. teeth. This is number two.

Thirdly, the national importance of sports events can be determined
only between the Prasar Bharati and the service provider by means of
certain terms and conditions. Suppose, the §ervice provider does not come
forward for an agreement, how can you force him? He must come forward
for an agreement. It is not you only who is ready with a pen and a paper.
The service provider should also come forward. Where is the machinery
-here to compel him to come forward for an agreement? It is lacking in this
Bill, because let me read it out. Clause 3 says. "To re-transmit the same
on its terrestrial networks and Direct-to-Home networks in such manner
and on such term and conditions as may be specified". Such terms and
conditions specified by whom? By the parties; both by the service provider
as well as by the Prasar Bharati. Suppose, he is not coming forward, how
will you make use of this Act? This is another grey area. Sir, | will go one
step further. Kindly go to clause 3(2) which says that the terms and conditions
of sub-section (1) shall also provide that the advertisement revenue shall
be shared. That means, it reinforces that the service provider must come
forward for terms and conditions. For exampile, | am one of the service
providers and | am not willing to come forward before the Government of
India. What is the use of this Act? this is another grey area. Then, come to
clause 4 which says, "The Government may specify penalties to be imposed,
including suspension or revocation of licence, permission or registration,
for violation of various terms and conditions as may be specified under
section 3, subject to the condition that amvount of a pecuniary penalty
shall not exceed one crore rupees”. If there is a penalty possibility for a
service provider to pay, why should he come forward? He will not come
forward. Sir, | do not know why this Bill is being brought forward in such a
hurry and what is the purpose of it—what is the real purpose of it and what
is the'inner agenda behind this Bill. Of course, | can visualise, but | won't
teli it openly. This is to embarrass somebody. This is certainly to embarrass
somebody that this Bill has been brought in. | can visualise that. | am also
in party for quite sometime. But | won't tell that in public. But the real
intention behind this Bill is not to serve public. | don't think this is all
possible because knowing well that | will be penalised why should | come
forward for terms and conditions. | will not. So, unless terms and conditions
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are there, this Bill will not apply. | have said this several tlmes | will not
repeat that again. .

If you look at the ratio of sharing, it is 75:25. What will happen if he
does not agree to that because you have brought it into the Bill itself? How
will you fulfil it? You can't act beyond the law. "Seventy Five" is put in the
~ statute. Suppase he says that he wants 76 per cent or 80 per cent, what
will you do? These are the things that you have to look into.

Further, no compensation has been provided there. Only sharing of
revenue has been provided. Under article 19(1)(G), under the Chapter. The
Fundamental Rights, one is free to carry on trade. But this is subject to
certain limitations. Government is not at all blamed. We can lay hands on
everything. The Government can't say that. They are protected under article
19(1)(G). Without compensation and only having revenue on sharing basis,
| don't think this could stand the scrutiny of law. Compensation is not a
part of this Bill. Then, finally, Sir, | only look at the Bill from a different
angle. You have now brought this Bill aiming at some event. | am asking
myself one question. Given the scenario of UPA Government's functioning,
had the Sun Television Network added the sports channel, would you have
brought this legislation? | don't think you would have brought it. It is
impossible for you to bring it. Itis not possible. It is, absolutely, impossibie
for them to even think of it. Anyway, some big service providers' are there

in the field, they thought about this legisiation. Sir, | was.discussing this

with some people; some my legal colleagues. it is nothing but copyright
violation. This enactment is nothing but copyright violation. And, you are
violating this by means of a statute, by the teeth of a Parliamentary
legislation, you want to violate copyright. | do not think the court will agree
to this.

Then, Sir, it is rightly said in my private conference and please permit
me to say this. Sir, it has rightly been said in conversation with me.
....{(Interruptions)... All right, it is stated by some of my friend that it is
nothing but hieving by legislation; theft by legislation. It is theft to which |
do not want to be a party. Even though | am a sports lover and | love
sports, but still my vote cannot be in favour of this Bill, which by law wants
to thieve somebody's property. | am not prepared for that.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please come to the last
point.
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SHRIN. JOTHI: The intellectuai Property Rights are recognised by our
legislation of Parliament. You are interfering in that also. Several cognate
‘Acts are being interfered with by this Bill. | caution this Government not to
be in a hurry. Please don't be a laughing stock before the court. This Bill,
| caution on legal principles, not on sentiments, not on national patriotism,
not as a sports lover. | caution it on legal principles for which this legisiation
is created and this Parliament is created. We must make proper and
correct law and not bad law. So, | caution the Government to please think
several time before passing this Bill. Thank you, Sir.

o R 3T vigrdh (faer) : ot suqareas o, # ¢ g war o, fades,
2007’, ST R a1 § 3 ot ) fados o @ fo qur o € weeg, <€
wo=ran a9 & e 30 T ) 9 wiadi, S @e we Q wefim €, weE o Sufera
%emmwﬁfﬁzwﬁm% et Wt <t weeta s @ wefua €
i 2t & =t e )

Wegy, ¥ S vt S &) gA @ a1 w57 o= SNl | @ 4, R A T ot
f& 3 £ o e | § R ot wga orsdt S ¥ i S o wevmw ¥ =R
"passion" ¥ %1 W4T fiFa a1 | e anret @t =8t w1 T ¥ passion & 7§
A suFt R e g I | e oie G 5 T B v e ot g en S Wiy
NRA 1 A9 B 8, 0 W OH I GG 8w § | FoF S AseH 9 3w g
Fufta IR D E R WP AR DA, 3 ot fpat = feedt w0 F wnfra & 9w €

wRIeE, & ia ] o § o wag | wwa # ug w o, e F o T oft
A #, 99 FeAd Qe & | S GEEta w1 79 € o, 16 o1s-gF et %« 4"
Ed & fau - 3 91 @ fig et off, S orowa fFFed A B da desh
TR AT - L o @, - afcgi Mg F@, FEH AFE a1 82
AHY, B Al AH Fhhe 9a @ R, 3R ot Fo & 5 grede & et S o a
Frst g & T ¥ 1 g S & W A A §, 1 g e €1 H Hem A S
- 1t S, Seelte WFM-FH T@a €1 91 2w 1 Iy Sradt Wt &, g9 e wey o
GA1 § 39 R 99 19 9 W 91 YRA < €€ &1, ) Jodfe § W A A A9
3 @ 91| TR S A6 2, I oad frufa & snt f st sn @ ot qRr a7
%@ X € g g fF T 9 I W ogd Aewe T [ w © ¥ 1 Faw
R @ et 7 g2, afesw St 3R S o= v 9, S frde w1 A TEq €
frse @ M9 @ § S ot v € 9Riea, aw wgd onawas o1 i iu E
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TR & WPAR | AR YR ), 33 39 gfediv § 97 9ga @ neaqu fae
¥ oEieg, et S it ot T feafa ¥ 1 o ow WA w0 € rr At E ot
Haet FAaer Mat # 7 9 ¥, a9 W FE e § varer wd @ar €1t F St
ot Feft B9 €, 7 W B gedT B W & syerer g &1 vel F gl %
e B yarer < S & < 79 fow v B wit w6y ¢ e g wriet @ <t 6
oft wrt W St & ofR @ or=er @a Y@ @ o dfaa w I § 1wy, T s@dv
3R FTl % Fo w1 @ B, 98 T ST & fa [ s € 9 ferg
&5t AfLrRT TG AT GEYiA H98 THAT 7295 § | g9 31 981 A5 & ot
g ST 9% A ugE ¥, it feurfa F g fae aga @ wewyei € weéeg, o
T g0 U off ¥ 1 70 R S 1 e ot oft v ¥ ) F 39 W € S area
&, DfF g e T Sga § f wresit 1 UguE U W 959 o ugH € 1 geare
1 #4990 fae &1 Srar 1 e w89 @ S o1 Qo T 99 A SR W Ui
T 7% e dEt A E FW A T A L, MY FW AT IE, IR R
TER My Bt § 1R e v e w5 O a1, o 3Ee) R o e T
#9 3 o oft ¥ wEiey, Ffaard St & v ok F ar=dt I wE W@ A1 F oft oy
e 4 @ sna ¥ 1 =i i B €, =g S v g g st vy o, s
W Tart treew oF #1 feufa &, 9w o=t 7 &)1 af shwfos g § e Tm &
- faembesm it e g R I A agmade-arwmE 3
e feew A4 &, faeor feew & € 99fs ear I sam e 3w Y, v ies e
1€ A Tra & iR gfvwe A & ool faen e shafas g & o & ol vfrm
I | A Fft o tew e o e B, R shafias d Ad | 39 o S F
ST S e | TR et @ S 2w € o wwl d8wa G B 5o € 9w
TAE FEHT T Wiwegor € ... (FHT Y ). Tifvew w9 ] 9R o
g o1 siefies nm €, T a9 STt wevH S Ot ot v dreew Wt fad e
g 1§, ol §, Fd ¢, geare €, T R iR mdea wr w 4,.9w i
g ¥ i fipshe % forg, 3 = fie, war-afvm firerdt &, it fem &, w2t e
% faem €, fpde d ¥ off aga fve W@ § 97 arenast d wa & fp feaife @3 @
g S e Sl 71 9E F1 ghH e 98 8| e e O fafa i &y
9 &1 AW AvH fan €, s 3 ) o= ffan €, fe dR @ 9 w@R #
FT % for wga orcht gfaend 7 2 wha &, Sftae <% s glaad @ & @ snawd
B 1R 90 SR Y S A 91 ) 39 T %) 9ga W e Ot R
et et airst fpahe wiad =1 St § 1 ferrfe 3 9 At oft F@vTe WEHER
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TR e | T vt @ T, B s of e 2 g iR e wmel w @
AR LI

THE VICE-CHA|RMAN (PROF. P.J. KURIEN): Shrimati N.P. Durga.
Please stick to the time. You have got only three minutes; please don't
take more time than that.

SHRIMATI N.P. DURGA (Andhra Pradesh): Sir, | rise to support this Bill
moved by the hon. Minister of Information and Broadcasting. Though the
Billis a simple one, it is attached to the sentiments of sports-loving people
who are eagerly waiting for this move of the Government. Hon. Minister
himself is associated with football, and so, he would understand the
difficulties of sports-loving people when live telecast of any cricket match,
that too, held in India is not available. So, it is a good move. But the entire
problem arose because as early as in November, 2005 the Government -
had issued guidelines without giving any statutory backing. The recent rift
between Prasar Bharati and a private TV channel in connection with the
telecast of One Day Cricket Series between India and West Indies led to
promulgation of the Sports Broadcasting Signals Ordinance, 2007. The .
Bill also assumes importance when in only four days from today the Cricket
World Cup is going to begin in the West Indies.

Sir, the Government had promulgated this Ordinance to unduly favour if
| may-say so, Prasar Bharati, Prasar Bharati is supposed to be both
economically and operationally an independent organization. Therefore,
the quéstion is limited only to telecast of sports, and not to the development
of sports. The whole problem arose since Nimbus got telecast rights through
an open bid, in which Doordarshan had also taken part, and the BCCl held
the bid and it failed. Under the garb of aam admi, the Government is
twisting the arm of the private player. On the one hand, Government says
that there should be a level-playing field and on the other, under the garb of
aam admi, take these kinds of measures. To what extent is it prudent? |
leave it to the Minister.

Sir, the Sovernment is encouraging a game like Cricket. In fact, it
should have taken pride in saying that they are taking steps to promote
soccer, hockey, kabaddi, kho-kho etc.

Sir, the first clarification | wish to seek from the hon. Minister is, what
are the reasons or difficulties that Prasar Bharati has in encrypting as
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suggested by content-provider, and making the content available on DD's
terrestrial service and , whether you have any safeguards if you use
unencrypted signals. The second one is, is it also true that if you use
unencrypted signals, there is a possibility of signals being caught in our
neighbouring countries and in West Asia? This may kindly be explained.
The other point is, whether it is also true that a technical expert committee
has been constituted in the Ministry of Information and Broadcasting to

look into the issue of encryption to prevent the live feed from being pirated
- by broadcasters and cable TV operators within and outsnde India. If yes,
the details may be given.

Sir, finally, is it not a fact that imminent promulgation of this
Ordianance is a blow to the very notion of independent and free private
enterprise and issuing Ordinance is in 2 sense legitimising piracy? The
proposed legislation certainly frees Doordarshan from bidding telecast rights
because once the private broadcasters win rights, Doordarshan would
get unhindered access to it. The Bill does not speak which is of national
importance and public interest. | am saying this because cricket certainly
comes under the category of national importance, more than archery,
foothall or chess. So, how the Government is going to classsify and define
a sport as being of national importance and public interest? | would request
the hon. Minister to clarify this. :

So, Sir, these are some of the issues on which  wish to share my
thoughts. | would request the hon. Minister to reply to the questions raised
by me. Thank you.

sit feftawrg i (AREE) : IFIray A, 3 ¥ 59 fae & s & 9o @ fau
TR S, Fife Fora =i o ge faet wan man R, 7 faw o faemdl , sfes
WA F Wi aodoy $1 S wiaT ¥ D S R}, 399 ¥ orrma 1 3 faw & weam @
Q- ot 1 A T Femm F TR @ 9w ¥ I Iufi] o wa @ ofk
o et warer g At €, I | v oft et ¥ 1w sl S e g fae
3R 379X &Y YURHT 706 W 78 R 71 Sran A g3 3R ey yg=an Bt
¥ 1T fir T W e S A e EviF 6 sifEt e A 9 @ € e
=1 Frera 39 genfawt +Y s == W@ €, et w8 sl e & @, s
e # wre vaiya e | fermde @ ot & ok ot ®) W S e F e
Fgd fawar @ 9@ w8 9Rd L TR YR R S NEF R 9 ISR @ @
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Awae g1 fw dQ o, S g sl et i R gl St F s aw &
i & g | efasE =1 = Sy

T T T § WA TR S, Samdad w1 3R e gt |5 oft e g
2 T T ¥ T e 9 R S Suia 3 el ot & 66
- g < 919 SR ) S S S # €, 39 i i femsw 30 wE, 35
I, 40 Ut & geeiE o 1 F ¥ 3R o= w98 9t fomierlt 31 %1 99y e
2, @ 319 IAS Officers Association & &7l #1 FeTe! FT 27 ¥ | THY 3R A
== 7@, A T foRa ot gAY, 39 TEF) S TE F e ) 3/fen
T g § 56 39 370 gReviA & drehd 1 WRfE | oy oft IgE) arRd 3ol R,
foras *IE gFHEen T F AFdl 8, IO 49 I w7 g ¥, 3R ST FEHT
THA H 4, aﬁémm?ﬁmm%l

W S1qd 1 Sell-<d 91 TE1 e Al ¢ HieH & fh oy @ & i wmfta
At AR aMAANfFa e srea S faufFa g, wwamad & afp Qad &
HATTRT AR T AT =R § ) T &7 o § o 78 he1 I o 3o @ 6 o9
T et fer g @ € iR s faant i off wivagar § for e @9 ) e
JTEH T YEET A8 B, 6 398 0 STSH & Wg-91g 319 9 Sells ol 8
39 DTH % “Haamd 7o) fzanifl, 3 31198 e =rear o DTH 0 St 3 7|
& AR, T2 YR A B 9 B B 1 1 A AE A Fohall &, T AN 1991-92 A FHY
R T =R S i dia-wifash =) degf, A oy w7 uen §Ha 1 3R

- A9 HEHH W ARCH & FAT 37 =5 8, 9 700 909 i gud 96 ¥ s ug
FHEA T i 379 31 T el S 9w €, AR < S I amrRn € 3(1),
9 d8d 39 Terrestrial Transmitters & 97 a1 ¥ 11 Terrestrial Transmitters
¥, R e § o6 3 YRR fRa g 9 Bt & SR € S 9 9% 98 9l
g ) A faefdi ) oy R fow Fi R T fF @ Y I IET FEE S,
T o AT 39 ) et =few, 6 9 338 confusion deT

MY HEIed, 98 focl 9ga 3T=a1 8, Wa & wfa gafda §, smfam a vu =18
ey et &, Sf sat § @firgi ¥, S onvs s T SR € s g@ g
¥ o = At 3 = faa s 8m, S8R 39 = TEl @ e IS S
Fresft Y T3 31 9 clauses ® =1t A v ¥, g7 # snfEd I w S € ) sufe
| S 319 IGAT W FH L, @ 3 i w1 e @
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o & w5t <, / I U A w1 AR fh 3N gR Reare THfaeeE @ YeiEe
¥, ¥ véwa wifauem w1 IiEe §, avea fame of, o wefeqm & Isfide R Y,
39 7E MeTawedt Wa wfay fF wig-mia & firde Tar s 1 F 39 9ga dared
IFTWERF oMy Tia-Tia F e wEd R i O ¥ 1w e Y, e
g A frdeffEn i ghad shwdaadft wimaat A fsdaas
faers 7@t g, ¥ oft fifhe Taa §, 9% 4 uFAvEE .. (FHEvA) SR FEa 2 A
F & Y WS S @ G B HY 92 T FoA, 9w 7Y FH 20,000 FT G |
< +ft eard ia-Tia 7§ der I € ot 3 SEa & fae e A R | e
STTY AT FEAT AR foh AU LI & ol et oie @ fe@md 2, @ Waed 3 dr
R} T THIRICE 1 30 9, 379 98 T 1 e o = fen &) e |@g +
fopa & S o T T - aed i w0 o, ey w041 °, 9% {1 A o
7t e & a9 Stwr @« Yot 3w B, A gwe w@nel W@ 3 < #6 froera s
TG B ST 1 39 379 A At 3R 3iter e Weah aredt &0 'wfew f g s
39 ga A= raa A 7 foa o0 &, ¥ 39 99 ) WA @ forg R w9 § fs smm
I 1 TEY THYE G, ST EH Y THY HET B0, AT IR T Q) F6f F
T TR FH Y, T AT How oft Al ) wEe & o Sneh o St wga da-waeey,
™ St & foe a8 f9a o 41 v

SHRI DINESH TRIVEDI (West Bengal): Mr. Vice Chairman, Sir, | stand
here not only to support this Bill but also to compliment the hon. Minister
who besides being good friend is also a sports person. Sir, normally, | was
always opposed to politicians being in sports unless they themselves are
sports people. But, today, | think, | have to change my views by seeing the
contribution of so many people here whether it is Shri Sharad Pawariji,
Shri Priya Ranjan Dasmunsiji, my friend Shri Digvijay Singhiji or Shri Jaitleyji.
I think, only the people's representatives will take care and support whatever
is good for the people, and , this particular Bill, Sir, is in that direction.

Sir, our friend Shri Ravi Shankar Prasad has already mentioned a lot of
stuff. | do not want to get involved into it and he has said it all. Sir, so -
vividly and so rightly, the hon. Minister gave the background and went
back into the history how All India Radio and Doordarshan have been
pioneered. We have our hon. Minister for Health sitting here, and, it is
known how AlIMS has been pioneered in giving public health services. Sir, -
the reason of my mentioning alt these things is that these are for the
common people and cricket has also become a game for the common
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people. So, in that direction, | would like to compliment the Minister but
when he was giving the reasons, the history and the background, | thought,
Sir, | would like to take this opportunity alsa to mention that this is a wake
up call for the Government. | am not against the private sector but this is
what the private sector can do. They ¢an blackmail at the last minute the
way the hon. Minister mentioned about the West Indies game. | am very
glad that he has taken the right step. But, at the same time, | have always
believed that a private monopoly is worse than a public monopoly because
a public monopoly is accountable, at least, to the people and to this hon.
Parliament but a private monopoly is accountable only to money and
nothing else. So, again, | want to compliment the hon: Minister for bringing
forward this Bill at the right time. Normally, | do not supportthe Ordinances
but this is one such, which | have no hesitation to support.

Sir, | will not take much time of the House. Sir, India is considered to be
a country, which has unity in diversity in many areas. Cricket is one such
example, where irrespective of caste, creed, religion, colour of the skin,
who comes from which region, and, without reservation, players come and
play. Cricket is one such game, which unites this country, and, rightly so,
the common man on the street has a right to know as to what is happening
in the game. '

Sir, today, if you see the composition of the team itself, you have people
who are coming from sych a humble background where the parents have
hardly means to train the boys and lot of these boys, these youngsters,
these talented people have got inspiration out of watching the game purely
on Doordarshan, and, | won't be wrong if | say that they perhaps would not
even have the means or the money to go and buy a ticket and watch the
game.

'So, from that angle also, Sir, | would like to compliment the Minister.
Yes, we have the right to give this game to the common households where
the boys are encouraged to participate so that finally we see them not
only shining for themselves but truly making India proud. _

Sir, | understand from the hon. Minister, and he has mentioned it, that
70 per cent of the revenue comes from India and the Indian viewership. Sir,

‘I would like to know what is the share, how much the country gets. | have

no problem BCCI becoming rich. | have no problem at all. Whenever a
game of cricket takes place, for the bandobast --whether it is stadium,
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whether it is in terms of physical assets, whether it is security, whether it
is police, whether it is traffic--lot of money is being earned and | have no
problem. But if the country is giving the support, 1 think, the BCCI must
share their profitability with the Government. | am sure they must be sharing
but the proportion has to go up manifolds, and, | tell you why, Sir. Today,
we have villages where there is no drinking water. We have villages where
there are no facilities for health or education. People are also not getting
two square meals. Game of cricket cannot fulfill the entire thing but, at
least, it will be a drop in the ocean. So, my humble submission to the hon.
Minister would be also that some sharing of this entire revenue of the
BCCI, the lion's share must come to the exchequer and that money should
be spent for the needy and the poor. | have two points, Sir. | know that 1
have to conclude.

- Sir, we have talked about pay channels. Sir, today, pay channels have
become very complicated. | totally agree with my friend, Digvijay Singhii.
| also do not understand what comes on which pay channel. | think
somewhere it should be made very simple that if you want to watch
Doordarshan or some Government channel, you just do not need anythmg
whether itis a Set-Top Box or whatever it is. | think something needs to
be done. Otherwise, as he said , we are giving rights but the people will
. not get the signal. Again, they will have to go through same compilicated
process.

Having said that, Sir, | know that | do not not have much time, but,
again, | would like to compliment the Government, especially the hon.
Minister, and | wholeheartedly support this Bill.

‘ THE VICE-CHAIRMAN (PROF. P.J. KURl'EN): Shri Sharad Anaritrao
Joshi. Please remember the time constraint.

SHRI SHARAD ANANTRAO JOSHI: (Maharashtra): Sir, what |s the
time given to me?

_ THE VICE-CHAIRMAN (PROF. P.J. KURIEN): You can take five of six
minutes.

SHRI SHARAD ANANTRAO JOSHI: Sir, as a cricket lover and a cricket
ptayer of the R.G. Nadkarni and Nari Contractor vintage, | should welcome
this Bill because that would give the opportunity to spectators and those
interested in the game of cricket even in the distant villages to watch the
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game. If that was, all | would only be complimenting the Minister and
welcoming the BIII.

In fact, however, Sir, | stand to formally oppose this Bill on my personal
behalf and on behalf of the Swatantra Bharat Party, which is the only
liberal party in the country. This Bill is a knee-jerk reaction which came
firstly in the form of a notification and now being put in the form of a Bill.
The immediate provocation was, of course, the desire of the people to be
able to see cricket matches, particularly those played outside India. But
there are going to be some long-term consequences.

The first consequence is going to be that the myth of the autonomy of
Prasar Bharati is broken. Prasar Bharati is now clearly seen as an arm of
the Government. If this is how the Prasar Bharati is going to grow, then,
the dream that one day Prasar Bharati will be autonomous in the same
- way as the British Broadcasting Corporation, would be frustrated. There
are absolutely no hopes of survival.

~ Secondly, Sir, the most important point is that a company or a channel
or a content owner has acquired the rights of broadcasting or telecasting
in a particular normal contractual way. There was a time when during the
emergency, we put the word 'socialism’ in the Preambile of the Constitution.
The Supreme Court judgement used to say that in view of the fact that
socialism is the tenet in the Constitution, we interpret the law in a particular
way.

Sir, recently, in a case, the Supreme Court decided that any officer who
was syspended would not necessarily get the arrears of pay, etc. The
Supreme Court has said since the market economy is the basis of our
economic policy, we give a judgement of this type.

Now, nowhere 'socialism' is really the basic tenet, even though it
continues to be in the Preamble. Therefore, anybody who has acquired
the rights to telecast in a proper manner, to expropriate it by a mere fiat of
a notification or a law is an encroachment on the rights of private property.
Firstly, this is arbitrary. What is of 'national importance’ is very difficult to
say. You would say that the cricket matches of the World Cup are of
national importance. But then why didn't you think of it when we were
playing kabaddi matches in Doha and we were coming on the top?
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We had only fifteen-minute coverage of the Kabaddi matches in Doha
Games in the evening. We did not think of providing live coverage of those
matches. So, there is a certain slant in this Bill, The Government, at any
point of time, can say that this event is of national importance. The
representatives of the Bollywood are not here, but, | am afraid if the
Government turns to say that there is something of national importance
even in fields other than sports and the rights can.be acquired by Prasar
Bharti, then, | would say that this Bill would provide the thin end of the
wedge. Nimbus is already in the court and we are passing this Bill. This
Bill is not going to be approved by the Supreme Court. | can tell you that.
You will come back again with an amendment to the Constitution because
this kind of an encroachment on the private property is unlikely ta be
accepted by the courts. And if the amendment itself is rejected, the Minister
will say that we will have to revise the Ninth Schedule. This is exactly the
manner that was followed when we abrogated property rights, and, | am
afraid, this is going to be the procedure that will be foliowed here. And,
therefore, this is a thin end of the wedge. It was open to Prasar Bharti to
go and negotiate with Nimbus, to find out what would be a commercially
. and economically viable contractual way.

Sir, one more point is, if we wanted this kind of an authority, the correct
thing to do was what France did. Sir, France introduced colour televisions
eight years after the United Stutes because France wanted a system of
television telecasting which would not be on American system. Therefore,
they waited and have an entirely different sysetm which uses a different
number of cross lines. If you wanted that your telecasting should be a
national priority, then, you should not have easily borrowed the technology
from the Americans. You should have developed your own technology.

Lastly, Sir, precisely when every Member in the House is talking about
the rights of the farmers against SEZs, if we say that farmers' rights are
important but on inteliectual property rights we maintain they are not
important, | think, we are setting a very wrong precedent. Sir, | oppose the
Bill formally, | would say, when it comes to vote, | will ask for division and
vote againstit. -

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Thank you. Now,
Mr. K.P.K. Kumaran. 4
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SHRI K.P.K. KUMARAN (Tamil Nadu): Thank you, Mr. Vice-Chairman.
Sir, | support this Bill. The signals of sports events of national importance
must be made available to all citizens, especially common people living in
rural areas. Sir, more the sports is broadcast, it would be better for the
youth who would take up sports and games, and they will have less time
and inclination. for anti-social activities. So, | support this Bill. | have one
caution. The money earned by sportspersons directly arises out of TV
coverage. So, the ad revenue earned by these broadcasts has a direct
bearing on the money earned by sportspersons. As the Minister says,
because of Doordarshan coverage, overall commerce is growing, then,
that is fine. But, these measures must ensure that the overall commerce
does not come down because of the measures taken in this Bill.

Sir, | will also record my objection to the statement of the hon. Member
from AIADMK Party. He made a hypothetical assumption and based on
that assumption, he made an unwarranted statement casting aspersions
on the integrity of the Government...(Interruptions)...and sun TV.

SHRI N. JOTHI: You cannot say what | should speak . (Interruptions)
You have no right... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIENY): You can put forward your
views. (Interruptions)...Please, please...(Interruptions)... '

SHRI K.P.K. KUMARAN: This House is not the forum for making such
hypothetical statements. (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) You contlnue your
speech...(Interruptions)...

SHRI N. JOTHL: It is not hypothetical. It is a matter of fact. | am telling
you...(Interruptions)...

SHRI K.P.K. KUMARAN: Kindly appreciate the Minister's statement,
saying that the money earned out of the cricket broadcast is going to be
used for the telecast of other sports and games.

This is the only way that we can bring up the other disciplines, Sir.
Thank you.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, the Minister.
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SHRI PRIYARANJAN DASMUNSI: Mr. Vice-Chairman, Sir, first of all, |
sincerely congratulate all the distinguished Members who took part in this
debate. Before | begin the merit of the debate and give my response, |
would like to state that the Government and this House together, we wish
a great success of the Indian team in West Iindies and hope that our team
would come back victorious. Sir, if you see the text of the Bill and the title
of the Bill, you will find that it is not a cricket-specific Bill. The Bill is. not
named as cricket mandatory sharing. Incidentally, the word cricket has
come, that is a different issue. But the Bill is titled as The Sports
Broadcasting Signals (Mandatory Sharing with Prasar Bharati) Bill, 2007.
Sir, my distinguished friend and colleague, an eminent lawyer Jothiji, began
the dabate on the technical flaws of the law, as he understood, and felt
that the UPA Government is trying to embarrass someone. | do not know
why Jothiji always suffers for his own political problem. | am also head of
a sports body and | tell you honestly that my Executive Committee has
opposed me. But | cannot forget that | took an oath under the Constitution
before the Rashtrapati before joining the Government not to encourage the
conflict of interest, but to defend the interest of the public, come what
may. If you feel that individually, some sports body is not happy, its all
right. Next to cricket in the country, the sports which can get some money
is football, and | am proud to say that since my boyhood, | have been
watching and playing football. | grew in football and would like to die in.
football. That is my passion. There is no question of politics or winning the
election or not. It is something different. It is some dedication, some -
common sense. Sir, is India doing something extraordinary? Is the
Government doing something extraordinary? | wouid like to inform Jothiji
that | am not a competent lawyer like him. | respect your legal acumen, |
respect the legal acumen of Shri Arun Jaitley. Sometimes, some of your
arguments educate me. | must admit this. But | would like to say with all
humility at my command that this Government is not at all interfering in
the internal matters of any sports body. We uphold the autonomy of the
sports body. The Government should not interfere with the sports autonomy

~of any sports body, the Government cannot do so, and the Government in
future should not interfere with the sports-autonomy of any sports body,
whether it is cricket, kabaddi or any other sports. That is a different issue.
Sir, | take only one thing. | will not read out all. This is not the time to do
so. | respect the BCCI, its President, and all the colleagues. How respectful
they are to the country and me also! They, in their own declaration about
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the rights distribution, have said, and | quote. "The exercise and enjoyment -
of the media right is subject to the broadcaster guidelines, which were
issued-in 2005. The branding guidelines and all appliicable laws of the
relevant territory, including, without limitation, the local laws relating to the
television and radio coverage of designated events of major important events
in society, if any.” | respect it. They accepted it. They honoured it. They
embraced it. Everyone respects the law of the land, and then accommodate
how it is fitted. Sir, | take now the liberty to inform you about the relevant
part of the law of Australia. The Australian law is much more stringent.
There, they have made it clear that not only the first option of entire coverage
to be given to their own terrestrial net....

They call it SKS or ABS.
Thenameis here. .

"The Minister shall decide which event. And the law is passed by the
Parliament." ‘

Similarly in U.K. You cannot just agree or arrange any kind of agreement
for a full coverage or part coverage without giving the total domain of the
public view. Of course, there is a provision of nominal fees. 'Nominal'. | am
using the word 'nominal’. | am not doing something hara-kiri. | am not
doing something against sports body. | am quite aware of the sports;
sports bodies have to get their money by their sponsors, have to get their
money by television. That is the only earning channel. But | begin with a
- recently concluded sports channel 'Neo Sports’. Some Members have got
it right. What is the statement? Have you gone trhrough the statement,
published in the Economics Times and the Business Standard. They say:
"Befare the terrestrial platform was opened, the revenue was less than
what we expected. The moment it was opened, we got new clients. Because
of 110 million homes, it jumped up to 32.5 crores!" They admitted it.
Therefore, every business house wants, "My brand, my product, my
campaign should have the larger viewers."” And that it why, we have said in
the clause that the sharing formula shouid not be with your advertisement;
you take it. In addition to that, if you want to earn more revenue, you do it.
If we do it, we do it. But take that Rs. 75/- What wrong have we done? | do
not understand what wrong we have done. Sharadji says 'grabbing private
property’. We are not grabbing private property. What property are we
grabbing? Doordarshan is losing. Sir, Doordarshan is losing. When you
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bundie the right with the terrestrial right and sell it, how do you, without the -
consent of the Prasar Bharati, do it? British law says ‘with the consent'.
Austrian law says 'prior consent'. You said it. We did not bring it because
we believe in sports certainly. The question is why the laws are not brought
earlier. Because we believe in these sports certainly. We believe in the
negotiating mechanism as a sports-friendly atmosphere. That is why the
guideline was imposed. You said it; Jothiji said it. Well, | do not claim any
legal acumen though | studied law and practised in Calcutta High Court for
acertain period.

SHRI N. JOTHI: We were together.

SHRI PRIYARANJAN DASMUNSI: But | just tell you, yes, | am fortunate
to have been taught by Sabyasachi Mukherjee and Chittodas Mukherjee. -
All have become eminent Chief Justices and Justices of various courts.
Sir, at the heart of hearts, | always feel that the sports body which is to
carry the bills of everybody has to take the players bill, conduct biil,
programme bill, promotion bill, training bill, coaching bill; no Government
will pay for that. And they need sponsars' support; they need television
support. At no point of time, our mind is open; otherwise | would have
passed this, having seen by the Cabinet, and come back. There is a
purpose behind this. When the Cabinet gave a direction, let a technical
committee be constituted, and the committee should deliver how the
encryption mechanism could be worked out, how the DTH mechanism
could be worked out, and we shall come out with a decision. My mind is
open; Government's mind is open. We do not have a closed mind. Come
and catch hold of something; embarrass someone. Those things are with
you. | know you mean something. If any friend Has helped me, if any friend
in the Cabinet has helped me, to respond to the public interest, it was my
colleague Sharad Pawariji in the Cabinet. Therefore, don't be under the
- impression that there is politics, Mr. Jothi. That is why my distinguished
- predecessor, Ravi Shankar Prasadji spoke at length. Many of the things |
share with you. Yes, we do not have a regulator now. Why? The
comprehensive Broadcasting Bill which was attempted in 1997, which
was attempted by Sushmaiji, got foiled because of collapse of Parliament, |
dissolution of Lok Sabha and holding of elections.

We have taken a decision to bring a comprehensive Bill. We have
engaged in talks with the stakehoiders on three principal counts. Number
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one, the Government should not regulate. Number two, the Governmient
shouid not interfere in the content of terrestrial base of the TV or the
. newspapers. Number three, the Government should give some guidelines
and shall not impose itself as an arbitrator in the matter. Let them manage
their system as the Press Council of India does. Ravi Shankarji has
subscribed a view to the encryption part. That is why my entire talk with
the stakeholders is not over. It is still on. | said in.the beginning that it
would be one of the most important Bills that any democratic nation of the
world has ever witnessed. That is what we are doing. We are talking of
BBC. Sharad Joshiji, | would tell you, with all respect and without accusing
any Government, that the report on the issue of Weapons of Mass
Destruction, whether they are there is iraq or not, was reported by BBC.
You must know about the so-called freedom, the so-called independence
of BBC. The British Government sacked lock, stock and barrel all the top
people of BBC. Tiere was no hue and cry in the House of Commons. We
don'tdo it here. If some private channel abuse me or accuse you, we try to
negotiate. You can furnish some information. We just give him some show
cause notice. We wait for the reply. We again negotiate. Our democratic
atmosphere and culture is unparalleled in the world history. So, we do itin
our country. Is this particular legislation grabbing the private property?
Grabbing means, you have a profiteering mind. We are losing, Sharad
Joshiji. Arun Jaitleyji was also in my chair earlier in this office as also Ravi
Shankarji. We are losing. The Doordarshan is losing revenue by showing
these games. But during that time, the Doordarshan could show so many
other things and programmes. But it is a public service obligation that has
been vested by the Parliament on Doordarshan. | tell you, Sharad Joshiji,
there are many people who abuse Doordarshan every day and they have a
right to do so, including you, and we have a right to correct ourselves: |
bow my head when criticism comes because most of the criticisms are
correct. Again you think of it. There were National Games in Assam. | was
in Berlin for a Film Festival a few days ago. The whole European Press
was there, including Steinmeier, No. 2 in German Government. The German
Government has signed an agreement with India. They were amazed and -
asked, "How is it possible that you are having the National Games in
Assam?". The European media told me that itis next to impossible. Every
boy and girl from every part of the country reached there in spite of their
parents' decision or indecision, whether they would be killed or shot dead.
All shooters, all kabadi players, football players, etc., went to the place to
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salute the country and show that we are one. | should say, without accusing
- any private channel, except Doordarshan no private channel found time to
focus for ten minutes on any one of the athletes who assembled in Assam
from Kashmir to Cape Comarin. This is done only by Doordarshan. Polio
campaign, it is done by Doordarshan; anti-aids campaign, it is done by
Doordarshan; Sarva Shiksha Abhiyan, it is done by Doordarshan; how to
fight flu, the details have been prescribed by the Health Ministry and
doctors, to be shown selectively by Doordarshan. | don't accuse anybody.
I only mention about public service obligation. Take, for example, krishi.
Sharad Joshiji, you are one of the champions of farmers issues. You tell
me about any one channel in India except Doordarshan which conducts
long programme on krishi thing. But you find that Doordarshan is grabbing. .

They are loosing. 321 %81 i 398 St 25 Yo fdim, 58 T T@a dfsig, afea
T FE, T, I FAC g IR A 9 A, T o SF TG ¥ 2w Y fe@ah,
AfF 39 & &) A &t F | s ™ ) feam $ fo 98 A ad dar g,
forga forg Reeh fafiere oo 1 O &g o1 T R &1 o oft <1t fireran
AfFA T8 T FH a7 FIM? T i 77 T Fo, 30 e are o g Ty,
$fega oifafias wEifaeem, wied fafs, Jar ardt ofk a8 uiéqer fefafeam @
Fu7, faad a8 i1 G ST ¥ @9 a1 F8 5 T W e | s e
T, TN FATE BIRAS BT, T8 93 41 F30< | 399 71 90 7 | giee & snd
E AR X @I E fF TN vl & IR § 9gd |8 wen 9ife, = e, &
Stara g | 3 @ | fate | § 34 fae & siqu) e | e s wr g v ars
+t arit@ ¥ st Prasar Bharti's entertainment, you can say, is not good. g&t
TER e 3 FFan | g Tt < W, WG S-S dg 9 | 98 TR IR
A1 31t A Geam T g | 7, 79 18 FH ¥ 11 agree with Shri Ravi
Shankar Prasad fully that the Prasar Bharati shouid get a kind of
professional culture within itself which is free from the so called Babu
culture of the bureaucracy. | agree with you. That is why the UPA
Government has appointed a Group of Ministers chaired by Shri Shivraj
Patil to ook into three aspects: the employees issue, the programme -
issue and how to professionalise the whole system and to bring appropriate
amendment to the Act itself. The Group of Ministers is to conclude its
findings. The moment it is there, the Cabinet will come with a policy and |
will come back to you. | fully share and sincerely support your contention
in this regard. | have nothing to say against that.
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Now | come back to the main issue of the Bill. The Bill is supported
widely.. There are two apprehensions which you all have mentioned. The -
first apprehension is, whether the signal will be pirated and in that case
why India should subsidise other countries who do not have a right to it.
As a Minister, as an MP, as a sports lover and as a sports administrator,
| fully support the entire apprehension. Since | am a very typical man, |
immediately wrote this question to Nimbus. | said, "My report is till
yesterday, not one part of a signal has been pirated in Sri Lanka, Bangladesh
and Pakistan. If you can bring ope instance, | will take action”. In the
meeting, they said, "It is not in our Terms of Reference. So, we should not
debate on this issue." Factually, there was no pirated issue in that. But it
can be. It is not that it was done. | say, "It can be." | did talk to the
Technical Section. The Technical Section informed me, ” The DD signals
are generaily beamed from PAS 10 Satellite which is called world beam.
However, during cricket match, the signals are beamed through INSAT-3E
which is restricted to India with natural spilll over to neighbouring countries
only like Bangladesh, Pakistan, Nepal, Bhutan and Sri Lanka. INSAT-3E
beams are not visible in Japan and other South East Asian countries with
normal dish. Yes, because Sri Lanka is a cricketing nation, Pakistan is a
cricketing nation and Bangladesh has also joined, they may spill over
there. Then again | checked it up. | found that when the world rights-or ICC
rights are distributed, they are not distributed tc a company alone. The
company also immediately engages its clients in respective parts of the
country who will take their feed, this and that, etc. Yes, there can be a
risk. Then | agdin talked to the Technical Section. They said, "We have
1,400 transmitting points. We need 1,400 decoders. The moment we
encrypt the 1400 decoders in our prime terrestrial channel, during that
period the entire screen would go blank. If something goes wrong in the-
country and | am to send a message to Pakistan or China or Bangladesh,
if something goes wrong or the Parliament debated something, or the
Prime Minister said something, that will be missed on that day, at that
point, because cricket has encrypted the entire thing. Then | got technical
answer, "No, if that situation prevails, you can switch on something and
then instantly the encryption will be again delinked and things can come.
| heard all these things. Sir, | am waiting for the outcome of the last meeting
on 16th because the gentleman who is very much invoived in this Committee,
the BCCI representative, Shri Bindra, requested to have the last meeting
on 16th. _
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After the 16th meeting is over--1 have an open mind — | will come back
with proper provisions with regard to rules and guidelines, or, by own
arrangements. But | can assure the House that the Goverment's intention

is not to cripple somebody whose money is at stake or to cripple somebody |

as a prisoner. No; that is not our intention. Our intention is limited for the
public viewers in the terrestrial environment. :

Now | come back to DTH. Ravi Shankarji and Digvijayiji rightly said that
the DTH is almost to those who can afford the money. But Arunji or Ravi
Shankarji will agree with me that the DTH concept of Sun or Tata or Zee
may be for profit and commercial purposes. But when the DTH concept
was conceived, — Ravi Shankarji was the Minister then -- the whole

i

approach was not made thinking of Delhi and Kolkata. The whole approach -

was made keeping in mind some vuinerable parts of India, where even the
Cabie Operators cannot operate, like the North-Eastern State, Jammu
and Kashmir and some remote areas from where the Army operates, and
the only instrument is DTH. In these areas, the DTH is very much required
and is very much essential. | will tell you; the one part of India, where
television link cannot reach and which is supported only by DTH, is Nicobar
Island. There was also a query as to what would happen if we take total
recourse to DTH. But | fully assure that if sports players and stakeholders
do not get a flexible operation system, for their revenue generation point,
to support their contract bid, it will be difficult. My mind is open. | am
waiting only up to 16th when the rules will be framed. Before the Budget
Session comes to an end, we will come back with all the details. | am
again talking to then stakeholders, on my own, not leaving everything to
Prasar Bharati because | feel that the sports bodies, sports supporters
and sports sponsors should not be treated as our enemy or devil. They are
our friends. And | like to take that spirit into account always.

Sir, | would now answer a few queries that were put. Jothiji asked as to
who would specify the terms and conditions. Section 2 defines specifically
all the areas, with specifications under the guidelines issued in Section 5.
Like, he asked: On the Penalty | code, who should compensate? And,
why should someone compulsorily compensate? The answer is this.
Section 4 clearly states about penalties including suspension or revocation
of licences, which will be an effective deterrent. Ravi Shankarji asked,
"Why are you keeping it with the Central Government? Why are you not
keeping it with a regulator?" Since regulation has not been done by a
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comprehensive law, the concept of a regulator is yet to materialise. We
are keeping it open. You know,— you were the Minister — that uplinking
and broadcasting licenses are not applied to Prasar Bharati; it is applied
to the 1&B Ministry, and the Ministry gives the registration; the Ministry
gives the licences. That is why | say, the moment a comprehensive Bill
comes, we will pass it on to the regulator. That is what | would say in
response to this query.

Again, as for Jothiji's apprehension, he should be happy to know that
guidelines were made on the direction of the Court. But if he asks why we
had it on downlinking and uplinking, it is because we did not have a guideline,
and it is not that the guideline was stayed or quashed by any court of law.
Only the petitioner failed. Sir, why am | bound to a guideline? The BCCI did
not say that. The BCC! said, "Respect all the regulations of the country. The
party, the individual companies, said, "l am not bound by it. | am the Ten
Sports. | am not bound by it." The ESPN said, "l am not bound by it. Bring
alLaw." And we brought a law. |, therefore, feel that the Government has no
intention to undermine the importance of any game. Sir, | am not talking of
sports issue now since it is not the subject of mine today; it is the subject
of the Minister of Sports. When we discuss it, | will join him. But, for God's
sake, don't compare cricket with football, with such casual comments
because one is a complete professional game, called cricket, limited to 12-
14 nations, and the.other has three nets, namely, amateur net, semi-
professional net and prfessional net. You play with 12-14 countries; we have
to play with 204 nations, more than the Members of the United Nations. You
have to compete with Sri Lanka, Pakistan and Bangladesh. We have to
compete at every stage with 45 countries or so. | do admit that we are
amateurs. We are trying to become semi-professionals. When we can
become professionals depends on the market economy. And the game that
we used to play, Ravi Shankarji, in your youth days, it was a 70-minute
- game of football. Cricket timings have not been changed. But football timings
have gone from 70 to 90 minutes. Now, the direction is, if there is a draw,
you have to play for 120 minutes. The whole dimension has'changed. The
whole approach has changed. We are trying our best. We did not get that
much market support which we wished to. But | again say that Government's
intentions are that we should not pay any heed to any sports body, any
. sponsor or any right-holder but to try to ensure, through this Bill, that public
viewing is guaranteed to the terrestrial audience.
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| am grateful, Sir, to all the hon. Members who have given their valuable
suggestions. | purposely did not bring my notes today because | told my
office that, after the debate, all the suggestions will be compiled and
incorporated in the rules which will suit the basic purpose of the sports
bodies and the Government.

Thank you, Sir. v
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, the question is:—

That the Bill to provide access to the largest number of listeners and
viewers, on a free to air basis, of sporting events of national
importance through mandatory sharing of sports broadcasting
signals with Prasar Bharati and for matters connected therewith
or incidental thereto, as passed by Lok Sabha, be taken into
consideration.

The motion was adopted.

THE VICE-CHAIRMAN (PROF P.J. KURIEN): We shall not take up
clause-by-clause consideration of the Bill.

Clauses 2 to 10 were added to the Bill
Clause 1, the Enacting Formula and the Title were added fo the Bill.
SHRI PRIYARANJAN DASMUNSI: Sir, | move:—
That the Bill be passed.
The question was put and the motion was adopted.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): The Bili is passed.
SHRI SHARAD ANANTRAO JOSHI:-No.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Why? You did not object

to any clause. How can you... (Interruptions)
i

SHRI SHARAD ANANTRAQ JOSHI: Sir, | will only request you to...
(Interruptions) ... the Bill has been struck down by the count. (Interruptions)
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN): But | have already
announced that the Bill is passed.

The House is adjourned to meet again at 2.30 p.m.

The House then adjourned at
eighteen minutes past two of the clock.

The House reassembied at thirty three minutes past two of the clock,
Mr. DEPUTY CHAIRMAN in the Chair

PRIVATE MEMBERS' BUSINESS—RESOLUTION

Inflation and steep rise in prices of essential commodities of mass
consumption

SHRI SYED AZEEZ PASHA (Andhra Pradesh) Mr. Deputy Chairman,
Sir, | move the foliowing Resolution—

"That this House expresses its serious concern over failure of the
Government to check the run away inflation and steep rise in the
prices of essential commodities of mass consumption and urges
upon the Government that—

(i) the procurement and public distribution system be enhanced
" and strengthened,;

(v) meaures be taken to stop forward tradirig and

(v adetailed plan of action to check the growing inflation and price
rise be placed before this'House."

Sir, through this Resolution, | am impressing upon the Government to
take some effective measures because the common man is already in
real trouble. We are seeing that these skyrocketing prices are creating
havoc for the common man as his real income is getting eroded due to
- this high inflation and price-rise. We are seeing that the rural folk are
spending about 50 per cent of their income on their food bill, and the
urban people's family budget has increased between 25 per cent to
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